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[Mr. Deputy-Speaker]
1 had not ailowed it, you may bave reasons
w0 disagree. Order please,

1 have allowed him to raise it. We
shall ascertain from this agency. We shail
write to these papers as to what they have
got to say. And, naturally, we shall come
back to this House to hnow what happens
after that. Why don't you wait 7

SHRI PILOO MODY . Sir, ! ris: on a
point of order.

MR. DEPUTY-SPEAKER : If you have
a point of order, I shall listen to it. What
is your point of order, Mr Mody ?

SHRI PILOO MODY : In raising the
privilege issue Shri Nahata has alleged that
some other company was responsible for
planting this deliberate and malicious 1n-
formation n a press without, in any way,
producing any evidence to the efect.

Therefore, I would like to ask you that,
H this evidence cannot be produoced by
Shri Nahata, will it therc-after bhe a
privilege against him for having ramsed
this matter and alleged that this was printed
on behalf of somebody elsc ? ([mserrup-
tions).

MR. DEPUTY-SPEAKER : Order
please. Shri Mody thinks that Shri Nahata
has committed a breach of privilege. If
you think so, then nothing provents you
from coming forward with 4 notice of
privilege.

Let v not do brregular things. Now,
item No. 4 on the Agenda. Shri Bosu.

13.11 .

PUBLIC ACCOUNTS COMMITTEE
Hundred and second and Hundred and
fifth Reports,

SHRI JYOTIRMOY BOSU /Dumood
Harjour) : I beg to present the fullowing
Reports of the Public Accounts Commit-

fo¢ p—

{1) Hundred and sccond Report om
sctiost tken by Government on
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the recommendations contaioed in
their Eighty-fifth Report on posts
and Telegraphs.

(2) Hundred and Fifth Report on ac-
tion taken by Government on the
recommendations contained in
their Ninety-fifth Report on Audit
Reports on the Accounts of the
Indian Institute of Te tnology,
New Delthi for the years
1966-67 to 1970-71.

—

MATTER UNDER RULE 377

Reported atrocities committed by KPF
raonnel during recent disturbances in

Bihar

MR DEPUTY-SPEAKER . Now, matter
under 377. Shri Madhu Limaye,
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wokt o whend wrtnd & wedn &
wrte fo U & WY ¥ wefrorenr dwd
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g o & wwwr & s dve wd g
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MR. DEPUTY SPEAKER: All this is
thewzrk of Railway Producuion Force

ot wy fod sl 7o § 3
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MR DEPUTY SPEAKFR . 1 think if
what Mr. Madbu Limaye has sad o trug,

it is & very sad and serious matter The
Minister himself is here  He bas heaid and,
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I think. he should come forward with a
statement Mr. Madhu Limaye met me at
10 30 in the moming and I gave the consent
after considering the matter.

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, on 4th when myself and Mr.
Madhu 1imaye had raised a similar issue
about Chirathu firing, you were kind enough
to give a directive to the Home Mnister to
make a statement. Inspite of a categorical
directive no statement has come Again
today a more ghastly episode has tanen
pluce and. as such, you should direct the
Home Minister and the Railway Minster
to male « statement.

SHRI S. M. BANERJEE (Kanpur): In
this case, he has mentioned about the RPF
Durirg the discussion on Bihar, many
Members of Parliament had pointed out the
ghastly murders and the brutal action of the
RPF  You have directed that the Railway
Minister should make a statement on this.

These young boys and girls of 13 yeas
age have been made the targets of attack
by the RPF. What has been the result ?
After all, there should be some limit to the
nature of brutulity

SHRI JYOTIRMOY BOSU (I»:amond
Harbour) : It has come out in the press ex-
tensively that they are scrapping the wheat
wholesale trade take-over. It has been
coming out in the press continuously for
three days. How is it that the House has
not been taken imto confidence ?

PROF. MADHU DANDAVATE : Before
you go over to any other subject, 1 wouid
submit that we are not going to allow
Government to swallow this murder. We
want to know when the statement on the
Bihar incident is coming. We would like
to know whether you are giving a categori-
cal directive to the hon. Minister. Let the
hon. Minister make it clear that a statement
is going to be made.

MR. DEPUTY-SPEAKER * He will get
the facts and will put the facis before the
House as early as possible
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PROF. MADHU BANDAVATE : We
must know it from the hon. Minister. Let
the hon. Minister give the assurance.

MR. DEPUTY-SPEAKER : If this is the
way that hon. Members are going to run the
House, 1 do not see what the use of the
chair is.

When the Chuir has said to the hon.
Minister that this is sad and he should come
forward with u statement as carly as possi-
ble, over and above that, the hon. Member
wants the hon. Minister to give an asurance
as if the word of the Chair has no value
and the assurance of the hon. Minister has
more value. This is not the way how to
run the House.

st AT WeRt (9EAT) g
sonr § 65m, m & I fm fm W
Wi B ¥ wii fe e 2 WY wt | Afe
YN WRW T AT ¥ v amry & wea ¥

SHRI SAMAR GUHA (Contai): 1 want
to submit one thing I quite appreciate
what you have said just now. You have
already directed the Railway Minister to
make a statement. and it is expected that
the Railway Minister will come foiward
with a statement.But there are two parts of
it. One part is about the savagery commit
ted by the RPF. The other part is about
the ghastly incidents in different parts of
Bihar, and the reports about how the
police and the CRP behave, in fact, bar-
barously behave with people there . . .

MR. DEPUTY-SPEAKER : That [s 2
different matter.

SHRI SAMAR GUHA : What about

tention to that
ment. (Interruptions

a3
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MR. DEPUTY-SPEAKER: If bon.
Members go on talking together, how can
1 ever guide the proceedings?

SHRI DINEN BHATTACHARYYA
(Serampore) : We have to talk at the
top of our voice; then only we shall get a
chance to speak.

MR. DEPUTY-SPEAKER : If he
mukes me understand what he says, he
will find me the most receptive person.

Now, let me make this point very clear.
The statement of the Railway Minister
will refer only to the alleged action of
the RPF. The question of what the CRP
has dJdone, 1f they have done it, under the
orders of the State authorities, and what
happened in Bihar where there is a State
Government, are different questions, and
they cannot be mixed up with this.

SHRI SOMNATH  CHATTERIJEF
(Burdwan) : I beg to bring to the notice
of the House. ..

MR DEPUTY-SPEAKER :
st mention it . . .

He may

SHRI SOMNATH CHATTERIJEE :
| have given motice already.

MR. DEPUTY-SPEAKER : [ have not
eot it.  Amyway, since hon. Members arc
Il working under some steam, they can

let 1t off and so let the hon. Member say
something,

SHRI SOMNATH CHATTERJEE :
But this is another important matter , . .

MR. DLPUTY-SPEAKER : He mneed
a0t read out, but he may just mention it.

SHRI SOMNATH CHATTERJEF -
Ushall say it very briefly.

This is with regard 1o the second bridgo
on the river Hooghly in Calcutta. This
Malter has been taken up by the Central
Government, and the Central Government
huc provided funds, of course. on paper
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it seems, and the Prime Minister had laid
the foundation-stone for this in 1972.

MR. DEPUTY-SPEAKER : He has
raised this before also.

SHRI SOMNATH CHATTERIJEE :
This was promised before the elections
and after the clections, but these promises
have still not been fulfilled. The State
PWD Munister has made a statement in
Calcutts that this has been approved by
the Foreign Investment Board and only
formal clearance from the Union Finance
Ministry was awaited, and unless the sanc-
tion 1s given before 31st March, 1974, it
appears that the foreign consultancy firm
which has been engaged will disassociate
itself from the construction project, and
that means that the whole object is to
scuttle this project which is so vital for
West Bengal; this procrastination is noth-
ing but going back upon the assurance
which was given, which now it appears
was given only for securing votes and for
nothing else. Therefore, the Union
Finance Minister should immediately give
clearance for project.

DEMANDS FOR GRANTS, 1974-75

Ministrv of Information and Broad
casting—Contd

MR. DEPUTY-SPEAKER : We now
resume discission and voting on the De-
mands for grants urder the control of the
Ministry of Information and Broadcasting
along with the cut motions moved.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have written to you giving
a notice of a \ery serious matter. There
is a very serious news item on the front
page of thelimes of Irdia roday that a
Centrul Cabinet Minister, Shri Kamlapati
Tripathy, had while he was Chief Minis-
ter of UP given permit to a bogus firm
to export 1,000 tonnes of bajra to Guja-
pat by rail. The Minister concerned
should come forward with a statement of
personal cxplanation.



